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Sri S.K. Kushwaha brief holder of Sri S. Ram,
learned counsel for the applicant. None for the
respondents.

Through MA No. 2232/09 filed by the
respondents following paragraph, which seems to
have been inadvertently typed into the order, is
sought to be deleted being not relating to this OA:-

“Shri  Himanshu, holding brief of Shri Sidhrath
Srivastava, learned counsel for the Applicant seeks
three weeks time for filing RA. Call this case on
30.07.2009.”

Error pointed out by the respondents is found
to be correct and accordingly para quoted above is
deleted from the order dated 15.05.2009.

The respondents have also requested for
extension of time for compliance to the extent extra
time is consumed in the exercise of the correction of
this order. Prayer is accepted. The respondents are
allowed additional time till 26.06.2009.

MA No. 2232/09 is disposed of accordingly.
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